
ACT No,  I1 OF 1866. 

(Received the assent of the Governf~r General on the 1 2th Junzcary 1866.) 

I 

A% Aci to amend Act  No. 21 of 1865. 

Whereas it is expedient to amend Act No. I1 of 1865 f to provide for 
the maini!e?zznnce of the Rural Police in  tlze Terriiories zcnder 

Preamble. the Governwent of the Lieu fenant- Govermop* oJ tlze ~ l ~ u r l h -  
W e s t e ~ n  Provinces and elsezuherej ; It is enacted as follows :- 

1. If any proprietor of an estate, authorized to make an assessment 
under the second Section of the said Act, shall fail altogether 

Power to the Collect- 
or to assess the to make such assessment, or shall assess under the said 
prietor where the late Section a sum ~rllich the Collector of the District in which tcr has not made any 
or a n  insufficient as- such estate is situate shall consider inadequate, i t  shall be 
sessment under Scc- 
t ion 2 of A C ~  No. 11 lawful for such Collector to assess upon such estate for the 
of 1865. . purposes aforesaid, a sum payable yearly by the proprietor, 
not exceeding nine-tenths of the amount which might have been raised in 
each year under the said Section. Such assessment shall be exclusive of the 
Municipal cess or percentage mentioned in the sixth Section of the said Act. 

1,ocal G o v e ~ n m e ~ ~ t  2. The Local Government may from time to time lay 
empowered to make do~vn rules respecting the extent and exercise of the authority rules as to extent and 
exerci~e of the author- conferyed by the last precedilig Section, and such al~thority 
ity conferred by Sec- 
tion 1. shall be s~11)ject to the rules aforesaid. 

This A C ~  to bc con- 3. This Agt sliall be read and taken as part of the 
strued with Act NO. 
11 of 1865. said Act No. I1 of 1865. 

4. This Act shall be called " The- --Rvral P&ce_d.&Amendlneat 
Short title. A C ~ ,  

PRICE TWO ANNAS. 

0ll;ci :  Si:ydi. (io\.t. I'rflltil~g.--h'o. 3101 I,. C.--2 -5-70.--50. 


